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tvir. Kamal Dave, counsel for applicant. 
Mr. Vinit Mathur, counsel for respondents. 

Learned counsel for the applicant states at bar that 

the applicant has already been granted the relief as prayed 

for in this case and therefore, the O.A. is rendered · 

infructuous. Learned counsel for the: respondents agrees 

for the same. 

In the premises, the Original Application stands 

disposed of having become infructuous since the relief 

pr~fed for has already been granted. No costs. 

[ R R Bhandari ] 
Administrative Member 

~ 
[ J K Kaushik ] 

Judicial Member · 
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